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Contempt Pet ition No.___J 

Review Appli.cation No. 

f Z  C A^^ 	_v 	Un ~i on of India & Crs 
Applicant 

A dvocate for the Apr)3__3 cn+(S)..__TV  
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Notes of the 11 

~..pp.Xation 	a) 1011it 	3.7.2007 	The Applicant initially joined as Asstt. 
i'_cU,'t:2 F. 	Rs. 

Teacher in Assam Education Department. In 
1': 6_3P.'. 6-f. 1966 he was placed in SSB on deputati '  
Dal ....... 

on 

basis and joined as such on 15.7.1966. He 

retired on 31.5.1988. He filed an O.A. before 

this Tribunal and vide order dated 11.2.1987 

this Tribunal directed 'the Respondents to 

("e 	absorb the Applicant. The matter was taken 

15"Pr VA-V~'~ra-U_q'  Ovu"- 	up before the Hon'ble Supreme Court directed 

that order of this Tribunal to absorb the 

Applicant would only apply only for the 

purpose of monetary benefits. Now, the 
(P7)  

grievance of the Applicant is -that his five 

years three months service prior X 	 to his 

deputation has not been counted for retrial 

benefits. Hence this O.A. 

Contd.. 
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Heard Mr.M.Chanda, learned counsel for 

1he Applicant. Mr.G.Baishya, learned Sr. 

C.G.-S.C. appeared on behalf of the 

Respondents. 

Considering the issue involved in, this 

case I am of, the view that the O.A. has to be 

admitted. Admit the Q.A,. Issue notice to,the 

Respondents. 

Post the case on' 14.8.2007. 

Vice -Chairman 

.Four weeks time. allowt-.d to Mr G. 

Baishya, learned S'r. C.G.S.C. to file. 

reply. List on 5.11.07 

Viet-4,'hairman 
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05.11.2007 	Mr.G.Baishya, 	learned 	Sr. 

fAVA  Standing counsel for the Union of India 

undertakes to file reply statement within 

the next four weeks time. 

Call this matter on 06.12.2007. 

Ntember,(A) 
/bb/ 

06.12.2007 	No written statement has been filed' 

in this case yet. 

Call this matter on 09.01.20W, 

awaiting written statement from the 

Respondents. 

jK 	(M.R.Mohan 
Member (A) 	Vice-Chairmdn 

/bb/ 

09.01.2008 	Notice sent to Respondent No.2 has 

come back unserved .J. apparentY. due to 

incorrect address supplied by the Applicant. 

Mr.M.Chanda, learned counsel appearing for 

the Applicant, undertakes to furnish correct 

address of the Respondent No.2 by 15DI.2008. 

Issue fresh notice to the Respondent No.2 

(in the correct address to be supplied by the 
a,J)  

Applicant at the cost of the Applicang requiring 

the said Respondent No. 2 to file reply by 

15-02.200B.. 

Contd ..... 

W 	vto v t-~ (.04, 
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O.A. No.183/2D07 

Cbntd. 
09.01.2008 

t 

Mr.G.Boishya, learne~ . Sr.. Standing 

counsel for the -Unio'6 ~ ofj 11 India, seeks. , an 

adjournment for filing wd' n" sta'tement.,ih this 

cote. Prayer is allowed: , . 

Call this matter on 115 ~02.2008 awaiting 

written statement from the Respondents. 

	

(Khushiram) 	(M.R.Mohanty) 

	

Member (A) 	Vice-Chairmpn. 

	

On Uie 	r of 

appearing foi -  both the parties icall this 

matter on 21 02.2008. 

d(u—s—hiram) (M - X_ ~Mohanty) 
Member(A) 
	

Vice-Chaii-man 
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21.02.2008 	Mr. S.-  NathL, learned counsel appearing., 

for the Applicant is present Mr. , U. 

Baishya teamed Sr. Standing ( ~-ounsel 

appearing for the Respondents wants to 

fde reply in this case and he prays for 

adjournment. Prayer is allowed. 

Call this matter on 11. 03.200 - 8. 

(Khusbiram) 
Member(A) 

Im I 

LI 
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11-03.2008 	Mr.M.Chanda learned counsel for the 

Applicant is'present. Mr. Gi. Baiskya, learned 

Sr.' Standing counsel appearing for the 

Respondents department has tendered leave 

application. 

(;all this matter on P". April, 2008. 

--;I—rM R ~Mohanty)) 
Vice-Chw*=,-in 

I -no 

01.04.2008 	Heard. Judgment pronounced in 

burt. 	-ate sheets. open C, 	Kept in sepal 

Application is disposed of No costs. 

(Khushiram) 	(M. R. Mohanty)) 
Member(A) 	Vice-Chqirman 

Im 
A4) 	rA- 



CENTRAL ADMINISTRATIVE TRIBUNAL, 
GUWAHATI BENCH 

O.A. No 183,of 2007 

Shri J. 
. 
R.Chak-ravorty 	

DATE OF DECISION: 01.04.2008 

...................................................................................... 

Applicant/ 

Mr.M.Chanda 
................ 	 ................. Advocate for the 

Applicanths. 	- 

Versus — 
U.O.I. & Ors 

.................................................................... 

Respondent/s Mr.G. 89ishya,,Sr.C.G.S.C. 
............ Advocate for the 

Respondents 

CORAM 

THE HON'BLE MR.MONORANJAN MOHANTY.VICE—CHAIRMAN 
THH, HOWBIX KHMSHIRAM, ADMINISTRATIM, M f1,MBhR. 

Whether reporters of local newspaper 
. s may be allowed 	Yes/No to see the judgment? 

Whether to be referred to the Reporter or not? 	Yes/No 

Whether their Lordships wish to see the fair copy 
of the Judgment? 	

Yes/No 

. 40 hairrnanA ~emher 
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CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHATI BENCH 

Original Application No.183 of 2007 

Date of Order: This the 1' Day of April, 2008. 

HON'BLE MR.MONORANJAN MOHANTY, VICE-CHAIRMAN 
HON'BLE MRXHUSHIRAM, ADMINISTRATIVE MEMBER 

Is 
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Shri jashada Ranjan Chakraborty 
"SUSHAMA', longai Road, 
P.O. & Dist-Karimganj. 
Assam-788712 	 Applica 

I 
 nt 

By Advocate Mr.M.Chanda, Mr.S.Nath, 
Mrs. U.Dutta. 

The Union of India, 
Represented by the Secretary to the 
Government of India, 
Ministry of Home Affairs, 
New Delhi-110066 

The Director General S.S.B, 
F.H.Q East Block - V, 
R-K Puram, New Delhi-1 10066 

The Director, SSB 
Block-V (East) 
R.K.Puram, 
New Delhi-110066 
The Divisional Org'aniser, SSB, 
Shillong Division, 
Shillong-793001 

The Sr. Asstt.Director of Accounts, 
Special Service Bureau (MHA) 
East Block-IX, Level-VII, 
R.K. Puram, New Delhi-1 10066. 

The ,  State of Assam, 
Represented by the Secretary, 
Department of Education, 
Dispur,Guwahati-781006 	 Respondents, 

By Mr. G. Baishya, learned Sr.C.G.S.C. 



M.R.MOHANTY,V.C: 

The Applicant, before joining Government of India.was in 
I 

services of the State Government of Assam for about five years. On his 
I 

retirement, on 31.05.1998, he was not given pensionery benefits; for 

which the Applicant had approached this Tribunal in an earlier round 

of litigation and,only with the intervention of this Tribunal, pensionary 

benefits of the Applicant was sanctioned during February, 2003. 

Applicant, thereafter, came to know that the entire period of service 

(rendered by him in the state of Assam) were not computed for the 

purpose 'of granting pension to him. In the aforesaid premises, the 

grievances of the Applicant were raised before the Respondents by 

way of filing representations. Not having got the required redressal, 

the Applicant filedagain,this Original Application, under Section 19 

of the Administrative Tribunals Act, 1985, on 02.07.20 .07, seeking the 

following reliefs:- 

That the respondents be directed to refix 
the pensionery benefit and retrial benefits of 
the applicant taking the past services of the 
Applicant in the state department prior to his 
deputation into reckoning and pay the 
enhanced pensionery benefits and other retrial 
benefits accordingly with consequential 
arrears and further interests @ 18% per 
annum on the entire amounts already paid and 
to be paid w.e.f. the date on which the 
applicant retired on superannuation. 

8.2 That the Hon'ble Tribunal be pleased to 
declare that the applicant is entitled to get 
interest @ 18% per anhum for the inordinate 
delay of 5 years 4 months in making payments 
of pensionery benefits and other retrial 
benefits to the applicant for no fault of his. 

8.3 Costs of the application. 
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8.4 Any other ' relief(s) to which the applicant is 
entitled as the Hon'ble Tribunal may deem fit 
and proper." 

In this case, notices were directed to be issued to the 

Respondents on 03.07.2007 and, however, notices were actually 

61h issued on 21" August, 2007; because steps were only taken, on 2 

August, 2007( by the Applicant) for issuance of notices to the - 

Respondents. 

By filing a Petition (M.P No.35 of 2008), on 15.02.2008, the 

Respondents have disclosed that -during pendena of the il2stant 

Application the matter was administratively examined by the 

Respondents authorities at SSB Head Quarter, New Delhi and, 

thereafter, the authority issued the revised pension letter dated - 

14.11.2007 by the Pgy & Accounts Officer, SSB, (MHA) vide which 

revised pension Rs. 4921/- instead of -Rs.4772/- has been fixed 

alongwith consequential retirement benefits in favour of Shri .1. R. 

Chakravortv,]Ex- S.A.O." The Respondents have placed on record, a 

copy of the aforesaid letter dated 14.11.2007 as Annexure-1 to the 

M.P. No.35 of 2008 -, wherein pension of the Applicant has been 

revised by taking into account the period services rendered (by the 

Applicant) in Government of Assam. In said M.P.No.35 of 2008, the 

Respondents have prayed to dispose of the O.A for the reasons of 

release of revised pension (by their letter 	dated 14.11.2007) in 

favour of the Applicant. 

4, 	Heard Mr.M.Chanda, learned counsel appearing for the 

Applicant and Mr. G. Baishya, learned Sr. Standing Counsel appearing 

for the Respondents department and perused the materials placed on; 

record. 
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5.' 	It is seen that the Respondents department did not grant even 

pension to the Applicant until he approached this Tribunal in earlier 

round of litigation/ in O.A.No.390 of 2002 and that too after'almost 

five years of his retirement. Again, he pointed out to the Respondents 

that five years of his services (to the State of Assam) were not 

computed for granting pensionery benefits. It appears that the 

Respondents did not act upon the matter until notices (in the present 

case) were received by them and, only thereafter, the Respondents 

revised the pension. of the Applicant by issuin ' letter dated 
1 	 9 

14.11.2007. 

6.. In the aforesaid premiseswhile disposing this OA, and the M.A." 

a cost of Rs. 1, 500/- is imposed on the, Respondents, (to be paid to the 

Applicant.-within a period of 60'days from now');for t hey have delayed 

in releasing pension to the Applicant without any reasonable excuse. 

USHIRAM)l (M.R.MOHANTY) 
AMINISTRATIVE MEMBER 	 VICE-CHAIRMAN 

LM 
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W Tr-,IBUNAL IN THE CE 	L-Ab 	Tin, 

GUWAHATT BENCH: GUWAHATT . 

(An apphcdLion under SeiUort 19 of aie AdniinisLraLive Tribunals AcL, 1985) 

	

0. A. No. 	/2007 

Sri Jashada Ranian Chakrav arty . 

Union of India and OL.ersm. 

LIST  Of DATES AND SYNOPSIS  OF THE  APPLICATION 

25.11.1959- Applicant joined as Ass tt - Teacher in Assani Education 
Department. 

15.06.1966 Applicant was placed under Special Service Bureau (S.S.B) on 
depmLation basis and Joired %r.e.f 15.07.66 xmtil -he retired on 
superannuation on 31.05.98.  (Annexure-1) 

22.U4.1981- Applicant bled a, writ petition before the Hon'ble Gauhati Migh 
Court against the order unilateral repatriition, which was 
eventually transferred to the learned CAT., Guwahati BendL the 
learned Tribunal vide its judgment dated 11 

* 

 02 
' 

 1987 - directed 1he 
respondents to absorb the applicant in t-M' re-,-Tondlent department 
with immediate effect. 

-Respondent -S.SB preferred an appeall before the Honble 
Supren 	he order of the learned CAT, the Hon1ble ~e Court against t 
Supreme Courtddp its judgment dated 05.02.1997 diqmissedfhe 
appedl. and upheld the order of .  the leariied. -CAT. Pursuant to the 
said order applicant was allowed to continue in the respondent 
department and subsequently promoted to the post of Sub Area 
Orgardser vide order dated 0.3.09.9", and worked for 3322  years tffilhe 
is  reffixed on superamiation on -31.05.199& (Annexwre-fl) 

28.08.1997- Respondent No. 3instructed the applicant to stibmithis pension 
papers to Director of Accounth, Citbinet SmTetdridi t, INIew Deffii 

(Ann.m-ire-M) 
29.09.1997- Respondent No. 5 informed the respondent No. 3 that applicant is 

deputationist and his pension has to be borne by his parent 
department and he was advised to submit his papers to the office of 
the Director of Accounts, till. any decision tak-en ~y theDireclorat.e. 

(Annexure-TV) 

I 

Jos", R"i 
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25 2 .06-1998- Applicant submitted his ,  pension papers to the Director of Public 

Instrurtions, Secondary Education Departrnent. Govt of Assarn, I 	. 
Kabilipara, for grant of pension but to -no result. ' 	(Annexure- V) 

0,5.07.2002- 
Respondent No. 4 entered into unnecessary correspondences 'with 
the parent departwtent again sent all the relevant documents and 
pension papers to the Govt of Assama, Education department 

(Annexure- ~T 10.2.03., 25.4,03- Applicant approached this learned Tribunal ftough O.A. No. 
090/02, respondent releasedInds pensiontery benefits or, 1-0.2.0-31  as 
sueb the learned Tribunal vide its order dated 25.04.03 disposed the O.A with observation that the respond Mis auth6rity shall 
release the reftial benefits with utmoSt expedition wiffioiyt any  
further' deldy. 	

~Annexure-V]Iand VU' ) 
31 . 07.03,12.08.03- -Pay and Accounts office of ale S.S.B forwarded. Ilie pension 

payment order to the Central Pension Accounting office; Nev., 
DelM ., wherein applicants. date 'of entry shown as 1 	15.7.1966, Whereas his actual date of entr  - is 25.11.1959 in the"IEZu—catior., Department Assan-L 

- 	
. y ~ 

—_ 
(Annexure-IXL and X) 

18.09:2003- Apphicant submij+ed rep  ,res  .ent, 	q  .ItjorL 
to  Lhe respondent No. 5 POinWig out die uloaulhes  it, the pemioll  PdYUIP  A, , Order. 

 

22.10.03,03,12,o4,15.09.05,27.02.k 27. 02.04, 18-11-05- Applicant 	submitted 
rePresentations regarding his Pernzinent absorption in  the  
respondent department and the settlement. of ffis refiW 
benefits, but ffic respondents adhered to their earlier stand. 

(Annexure)W series and YW series) I 
Hence this  C)ngip. .al Apphcation,  

LRAVERS 

T6at the respondents be directed to re-fix the n nsion 	be efi 

	

Ve 	. pry I. n t and reteW benefit.  of  the _ applicant  
V 	 W-ing the past services, Of the applicant. in  

the state department prior 	
an pjkY L L the  to h's dePutat'orl intO  reckoning d 

enhanced pensiOnery henefitq and other retrial be nefitS  LaC  C0  r 
I 
 diTIgly  Wit-h  

consequential Fears and furth 	LereStS  @18 , - an 	eX. in, 
/0 	or, the entire 

IMWIMth already paid and to be Paid w.e.f the date on whi ch the,app4cant 
retired on suivran-nuation- 



I 	I 	 i8 

fw That the Hoin'ble Tribunall IL-Pe pleased.  to declare fliat the applicant is 

enuiled Lo geL'InLeresL @ 18% Per annum for aie inordinaw delay of 5 

veLa , -rs 4 monffiss m nudang payments, of pensionery benefits and- other 

retrial bencfits to the applicantfor no failt of his. . . 

Costs of ffie application. 

4. 	Any other relief (s) to wbicb. d1he applicant is entitled as the Hon'ble 

Tribunid may deem fit dnd proper., 

Intexim order played for. 

.~~Duxlng pendefid of the application ., the applicant prays for the following 
interim relief - 

al -dS applicaLion SkIll nOL be a baf Lodie xespondeftLs I 	TlIaL Perldelwy O f  11 	 lur 
of  1, applicant  

considering the representation the 	and the Prayers so4ght for. 

I 

ki 



IN THE CENTRAL ADMINISTRATIVE TIRUBDUNAL 

GLTWAHATI BENCH: GLTW.AHATT 

(An application under Section 19-  of the Adn-dnistrative Tribunals Act, 1985) 

Title of the case' 	0. A. No. 	12007 

Shri. jashada Ranjan Cha-kraboxty. 	: Applicant. 
-Versur, 

Union of India & Ors. 	: RespqadenLs. 

INDEX 

S1. No. Annexure  Particulars page No, 

Application 11 -14 	1 
1 	2. 1 	--- Verification 11 	IS -- 

Copy  of order . dated  15.06.1966 
 1. 	H Copy of  Supreme Court' s order dated  05.02.1997 
 III  Copy of  the memoirandum dated  28.08.1997 

A I 	TV cc)pv of the 1 etter -dateO 29.09AW7 
4. v ~,-Oyy - 01 we felld~da Led -25.061449-  

VI  Copy of theletter dated  05.07.2002 
 Vil Copy of  the letter dated  10.02.2003 Z5-- 

 Nr'M---j Copy  of  the Hon'ble Tribuxutl'ti order dtd.  2`05.4.03. :2--6 
 Ly, 	I Copy of the pension payment letter dated 

131.07.03. 
x i Copy of authorizition letter dated  1-08.2003. 

1 	13. 	1 )a Copy of the representation dated  18.09.2003. 35 -3 -6,1 
14, x1i (,Series)  Copy 	of 	the 	repremientations 	dated 	22.10.03, 

3 

. 0-4 .  1104,  15.09.0-5  and  27.02.06. 
15. m i Copy of letters of dated r/.02.04 and 18.11.05. 

(.Series) 

Filed By 

Date:- 01. 0 7. 07 	 Advocate. 

n-awa4 



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 

GLJWAHkT-1 BENCH.-  GUW.ARkT- I 

(An ap plicaLion u-nder Section 19 of a-te AdmiaislraLive Tfiburta!6 Act, 19885) 

O.A. No.— 	/2007 

Shri jashada Ranjim Chiikrseborty. 

S SHAMA", Lopgai Road. 
P.0 & Dist- Karimgar~ . 
Assam-788712. 

...... Applicant. 

-AND- 

1. 	The Union Of hidul, 
Represented ~v the 5ecretary to the 
Government of India, 
Ministry of Home Affairs., 
New DeRii-110066. 

The Director GAeneral off  Security, 014 

South Block, 

New Delhi-110001. 	 o o L-6 

Int: Dixectur,C)aD 
Blod~,V (East) 
RX Purant 	 Q 	 -D-'ry 	A 

New Dellhi-IL10066 6. 	 7- 

The Divisional 07ganiser, SSB, 
Shillong T)ixnsion'  

Shilliong-793001. 	
1-, "\v'ov1 

-the Sr. Asstt. Director of Accounts, 
Specip-1  Service Bureau 1\̀ MHA) 
East Block-I.K. Level-VIT, 	- 
R 	A R.K. Puram, New Delhi-110  66. 

'rhe State of Assam, 
Represented by  the Secretary, 
DepayLaient of Education, 
Dispur, Guwahati- 781006. 

........ RebPondents.  ' 

J 

-)~Z. 

3. 

C-~ 
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PETAILS Of THE AFFUCATION 

Patticulars of the order (s) agi!inq which this aMlication is made-

This app)[ication is ffLade not against any Porticular order bilt against 

wrong calculation of length of senrice and mordma-te de]ay m ma~.=g 

payment of pensionery benefits to the a 
I 
 pphcant which after 3 ears and . 3 Y 

months off his retirement,, withotit . any vand reason causinghlige finalidai 
I - loss to t1he applicant and against non-consideration. of the applicant's 

claim for less payment of pension amount and interest accrued on the 

Pension amnomits, for 5 vears 3 months dimng w! ich the sa ad money have 

been unlawfied' ly retained by the respondents. 

furisdiction  of  the Tribur-il: 

The applicant declaays diat tulke subject n7atter of t1d.-  applicati6r, is we'd 

within the jurisdiLtion of thLs HuiYble TribunaL 

Limitation; 

The apphcant further dedares that Uiis apphcation is filed within the 

litm.tation presmibed under Section- 21 of the Admin;st-ative Tnhunals 

Act' 1985. 

ki 

Facts  of  the case.: 

	

4.1 	That the apTfivant is 3 dtizen of Indis a,.nd a-, surl,  be ;s enutled to all the 
. . 	I . rights, protections and privileges as guaranteed under "me Constitution of 

India. 

	

4.2 	ThdL Lhe applicani. iniUally -joined as AssLL. Teacher -in Ilie: Assain 

Frilleation Department on 25.11.1959, subsequenflyi  bis; servicess were 

placed under Speciall ScrVice Bureau'(S.S.B) in the Nlizu-stry of Home 

Affairs on deputaLion basis vide order No. 235 daLed'15.06.1966. issued 

the Govt- of Assam and -he ininp d  in 	ited post W.e.f 15.07.196-6 as ,  the depL 

C4-'Z'~ rL WOA t 
144"  JL 
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Circle Organistax. H had since been continuing  in  the said depa- LIC Ltmen. 

u-ndl lie xeLLred onSuperannuaLion on 31.05.1998., as Sub-Area Organiser, a 
post to which -he was promoted or L11-09-1997. 

(Copy of the order dated 15-06.1966 is annexed hereto 
as Ap _tnexure4l. 

4.3 That wbille se-nd-n- imder deputation; the Specia-i Ser1rice Bju CP 	-'k' 	ean 	the 

1-'OffOwItI8 dePa-AffieftE ulAaLefAy repaLdaLed Llte applicant back LO 1-1 is 

parent department on 22.04.1981. The applicant agitated against the order 

--t 	1\ o 	0 	in  of repatriation and filled wri pietitionimde-T C.R. J- 188 f 1981 the 
Gaullati H'811  COUAI Which Was eVeRILUZl y Leansferfed to ffie Hoif"ble 

Central Administrative Tribunal (CAT.), Guwaliati Bench under G.C. No. 
314 of 1986. The Hoeble CAT vide its order dated 11,02.1987 in G.0 No. 
3  '14 1 - / 1 986 disposed of die case direcujig dhe respondent dlepaf Linent Lo -

permanently absorb the applicant in the responden t department With 

immiediate effect- The respondent depft -referred appeal "before 'he V 	t 

upr 	 tj- HonNe OS enle Court agaimt  the said order of te learned CAT which 

wits registered as Civil Appeal No. 18777/88. The Hor~bie Supreme Court 

vide its order dated 0.5.02-1997 in C.A- No. 1877,188 dismissed- the appeal 	e 

and Upheld the order of the learned CAT, Qlawahalut` Bench, writh the 

modification that the order of the Tribunal that the respondent (applicant 

bprein) should he absorbed in the de,-arhment will apply only in so far 

moneta--ty benefits to the respondent (thiss ap -plicant)) are' -  concer ned but with 

regard to his promotion it will be considered by the Promotion Committee 

if -he is fot-ind fit and suitable. Pursuant to the said ordprs, the. an"licart was 

allo-wed. to continue in the respondent department and war, subse quendy 

promoted to the post of Sub Area Organiser vide order dated 03.09.1997 

and'wor-ked as stich fi  If  his retirement. Having served abacut 32 years in the 

respondent department, the applicant retired on supera.- p Lu-matiozi on 

31.05.1998 

jog kot-.~ RcLt~ 	tzat4iA 7 
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(COPY of the Hon'ble sup,-,,,-r,, 	9. -rder dated COUT's  - 
05-02.97 is annexed hereLo and marked as Annexure- 

4.4 That following his 
retirement On superannuation after serving for long 32 

years m the re' POndentdTartment, theapplican 
I 
 t was  enti fled to get all his 

reLrial betiefiis  indiLding  _Pensjo_t.,ery benefi
,L, as , per no 

, 
ru 

. 
W rules.. 

Accordin
gly, vde memorandum dated 28.08- 1997. the oface of the .' 

res spondent No. 3 instructed the applicant to submit his pension 
papers to 

DirecLor of Accotmis, Cabine! Ser-reiariat, I -Jew Delhi. 

4'A CCPy C  ,f  the  RjeUjOrC  UJU  
dALed 20".00-1997 is 

enclosed as Annexure-III). 

4-5 That in response to the memorandum oresaid, the re p af 	sl ondent No. 5 vide 
his letter No. GE I/A/267/1094-98 dated 29.09J997 informed t he 
respondent No, 3 thatthe applicant being a deputatiords, his  liability  Ct 	Of 

pension has to be borne by his parent department and that the position 
would be different if  he is Permanently ah-s-Orbed m the res-Ponde-n 

, 
t 

department. As such it was communicat~-d ffi.-t the applicant be advised 
not to subn-dt his pension pdperb to the offio. e of the Directo~r of Accounth 
till any decision regarding his permanent absorption 4s taken by the 
Directorate. 

,COPY Of the letter dated 29.09.1997 4,, annexed bereto and 
marked ab Annjaum-jv).  - 

4.6 That th 
. 
ereafter the applicant submitted his pension papers on 07.0,1 .199,o 

through the  Sub  Area Orgdrmser, kdildshar. But the office of the respondent 
No. 4. vide it's letter No. E- 1/9-2/.SL)/6912-17 dated 25:06.1998 forwarded 
all. the pensiton papers in respect of the appl-Lcan, to the Director — P-,jbljC  L 	VI 
insLructions, Secondary EducaLion DeparLa -tent, GOVL of Assai4 

I 

I 
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I 
	

;j 

Kahihpara, Cuwahati askng the parent department, of the applicant to 

arrange for grant Of Pension of Lhe . applicanL. Thus, after extracting the 

qffv.lces Of the 8pplic;mt for long 32 years, the respondent department 

idther conflirmed anythiing about the status of the applicant nor inclined to 

settle Idsrarial benefits and' sl-dfLed Lhe liability to the parent department In 

an illegal marmer. 

-1 99 	amnexed B (CoFf of ktt< dated .06. 

hereto as Annexuge-V). 

4.7 That thereafter, the respondent deparUnenL in a bid to 51-ift their 

responsibility. entered into unnecessary 'correspondences with the parent 

department of the applicant i.p' the Govt. of Assam contending that the 
1 . 
liability of the pension including the gratuit'y in respect of the applicant 

should be bome by ' the Govt to which the ap~phcamt permanently belorkgs .  
to at the time of retirement. Th-us the respondent department sought to 

disown the applicant as its employee on the plea tl~at he was on deputation 

in the respondent department but belongs to the G ~vL of Assam.' 

Accordingly, the office. of the respondent NToA again sent all the. -relevant 

documents and pension papers of the appli4nt to' the GOVt L of Asslalllf 

De-vartment of Education vide -letter No. -,E.I-/9-2/SD/2251-32 dated 

05.07~2M,2. It is relevant to ment-n -here that even after 32 ,  yea" of 'his 

TenCICTing service in the respondent dep~rtxnent, the respondent 

department surprisiroy claims that the applicant was a  deputationist and 

not hPlonging to the reTondent deartment Had it been so, t~-n hotv the. 

retipondLmt department in the capacity or"a so ,'citilled borrowing deparbnent 

could release the applicant on superannuation without repatriating him 

ba&, to his parent department prior -to his superannuation which is 

elementary procedure of deputation bervice and when the ruspondents 

contend that the applicant belonged to the barent devartmenL It is 'not 

understood as to how the employee of the 16ding department could be 

sent on retironent by the borrowing depdr~nt md then di&6wning the 

JD-O" 
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of his retrial benefits  , which is opposed to all. cannons of law in the 
service -jurisprudence. 

(Copy of the letter dated 15.07-2002 is tnarked-

as Aknn6mre-  1,1 11. 

4.8 . That being aggrieved due to non paymeent of hiss retrial benefits, the 

dpplicatL approached this Hon!ble Tribunal through O.A.No. 390 of 2002 

for his relief. Thereafter, the respondent departinent decided to release the 

pensionery benefits of the applicant urhich is exident from the letter No. 

.E.1/9-2/ED/03/_ dated 10.02.2003 issued by Lhe Dy. inspecLor General, 

Mazattarpur. Subsequently this tlonNe Tribunal vide its order dated 
259.0-4.2003, disposed of the 0. A. No. 390/2002 %rith the observation that it 

would not be appropriate to pass any order atti -iis stage since the authority 

has already taken steps for releasing the re' trial benefits to the applicant and 

urith further observation that the respondents authority shall relea se the 

retrial benefits with uhnost expediti6n without any further 
. 
delay. 

C-Opy of the ,eqLc;r dated 10.021'41x~, ol and learned 

Tribunal"s order.dated 25.04.2003 are-  annexed hereto 
as Arinelmm.Vll and. VTTI) 

4.9 	That purwant to the above derisions, the. pay and Accounts officrof the 
. 

S-S.B forwarded th8  pong'_on PaYMIPnt Ord M -e- 	fie appfiCant to  Pons_ of  

the Central Pension Accounting Office, 1-N-e'w Delld vide letter No. PN 
(,SSH)/2'130/SUPN/2289-92 dated 31.07.200-3. The centrai Pens . ion 
Accounting office in Lurn, sent thL-  P-lyment aut horization lequer to the St.1te 
Bank of India, Karirnganj vide duthoritY letter No. 2530/0306817/390,56-/ 
da ted 12.08.20M for making ~_ payments to the. applicant. 

(COPY Of the letter dated 31.07.03 and dated 12.08.03 

are ar-nexed hereto and n-Piked as Annexure-EX and 
X respectivdy). 
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4.10 That the applicant most respectfully begs to state that in'  the. pension 

Payment order aforesaid, the applicants date of entry into the service has 

been erroneously shown as 1,9-07.1966- and accord-ingly the total len8th of U-.1 

service has  been shown as 31 years 10 months 17 daysthus resulting into 

pdyJIIenL of reduced pension aniount to the applicariL It is relevant to 

mention here that the date 15.07-1966 is the -dote on whiich the appjicant 

joined of entry into Covt. Serivicc -11-11 ,r5.11.1959 when he joined in the 

education department of the Govt. of Assam and in continuation to that 

only he joined on deptitab-on in the IS5B on 15.07.1966. As such -he served ", 

continuously in the State of Assam and thereafter in the SSB from 

25.11.1959 till his superannuation on 31.05.1998 and accordingJy his total 

length of service comRs to M Years 6 Months. 5 days and -not 31 years 10 

months 17 clays as shown in the pension payment order, which was 

erroneous and not in accordance with the. pension rules. 
" 

4.11 That in view of situation stated above, the applicant submitted 

representation on 18.09.2003 to the respondent T& 5 pointing out tile 

anomalies in the pension payment order and prayed for corrections 

thereto and issuance of nLxcessary orders, " respect of-  his pensionery 

benefit. 

(Copy of representation dated. 18.69.2003 is 

iumexed hereto, and nutrR ed as Annexuzy-M). 

4.12 That the applicant most respectfully begs to subn -dt that the indecision 

and illegal action of the respondent department in deciding the status of 

the applicant led to inordinate delay in pa yment Of pe—nSionery benefit-  to 

the applicant amd resulted into errone6ug-111-OMP-atation ,  Of the Pension 

amoun~,'~~-vis length of service etC. -It is relevant to mention her,! jh~j_L 
out of *a  total length Of more - than 38 Years of 'his servire', the applicant 

served for about 32 years in the respondent department. But even 
. -theredfitex the respondents did not take any dction for 	nent 

-P 
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Of 	t 	 . CO) 

absorption of the applicant in the department . 
and treated the applicant as 

a depuLaLion!sL in , aie respondem deparLaie-nL 'Tlie r"espondent therefore 

denied to pay pewsionery benefit and other reftiaJ benefits, to the appijeant 

on the plea that the same cannot be paid to a deFItatjonis- unless  hr. is  L 

perillailendy absorbed. Eventuaky Lhey paid die reLrial bemeffis and 

PensiOnferY benefit throuc,,,h a reduced amotLnt, to the applicant w -hich 

implies that the applicant had been permanently absorbed in the, 

respondent department prior to granting  of his pensionery benefit etc. But 

even in -spite of that the responde ts main in th n , 	ta that e apphCant.is 710t a  

perma.-nent employee in the respondent departraperit and as such th 'e 
period of his continuous service under the Gov*  t of Assam prior to his 

deputation to the re.spondent department have n t been tak,- 
.
0 n into 

calculation for the purpose of pension, thereby'reducipg'to total length of 

his service and pension amount, which is inconsistent with the ple -as of 
re-spondents- themselves and violative of the G ~vt. pemnsian e rilles. IhI 
applicant submitted representations time and again' regarding his 

permaneni absorption vis-a-vis his status in the respondent department 

and settlement of his retrial benefits, but the re, -nd spo 

usual earlier stand and refused the permanent absorption of t l  he applicant 
in the'rebpondent department Some of the representAtions bubutitted by 
the applicant and letter of denial issued by the respondents are ann exed 
ficreto  for kind perusal of the Hon"ble Tribunal. 

-"MV Of ren .1resentations dated 22.101M 03. 112.0-4, 

(Series )  And the letters dated 27.02.04 and 18.11.05 are 
annexed hereto as cure-  [11  (Series). 

4.13 That the applicant -further be,~ 

	

to submit that the ulfimate 	ng of -grand,  
pension to the applicant .by  the resp6ndents leads to the i&9cap' a' bk' -_' 

Was PeMUUIeAldy conclusion aidt Ihe apoicailt, 	absorbed' in flie 
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respondent department pnor  to granting off  his pension since the 

responde.nLs themselves pleaded earlier LhaL pension could noL be granLed 

Imlesss the applicant is Permanently absorbed in the respondent 

department. Now since he has hem granting pensioner - y benefit by the 
respondenL deparLmen~ Lhe applicam is deenied to have beem 
permanently absorbed by the said department which was a condition 
precedent made by them This gains support from the fact that the 
Hon~ble Tribunal vi de its judgment and order dated 11.02.1987 in G.C. 
-No. 314/1986 quashed the order 'Of TIVOtriation of the applic; nt to L 	his 
parent department and directed the respondents to t 
permanently with m—unediate effect The appeal preferred by ' the 
respond ent's against the -said judgment was al-so  dismissed by the 
Supreme Court vide its order dated  05-02.19097  ( - Ann texure 	and the 
judgment dated 11.02.1987 of the . CAT was MRheld. Pursuant to those 
ordems; only, the OPPlicant was allowed to continue in the respondent 
department till his retirement on superannuation. As such it attained 

finality and thereafter the respondents have no ground to plead that the 

Applicant has not been absOrbe(]  in thPlf ftart—nient  
. 
nor they have anv 

right to denY the PaY Ment of Pensionerybenefits 'and other retrial benefits 

to the applicant for more than 5 (five) yeart, after bis retirement which 

they did arbitrarily and illegaliv I violating the orders of this Tribunal and 
the Ap& Court. ,.  Therefore, the 

 . 

inordinate delay in releasing the 
peribionery benefitandlother ret Wi benefith to the appliLant ib  attributable  
to the re.-qpondents only which was for no fault of the. applicant and as 

such it attracts penal interests on the amounts for 'of the entire period 
delay. 

4.14 That the nuitter  of pe,rmanent absorption of the applicant in the 

resVondent department having been decided matter as stated above, it is 

an inescapable condusion that .  the applicant was not a deputationis t -but 

permanent employ ee in the respondent de-parbnent 'at the time of his 
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superannuation, more so when he was never repatriated to his parent 

deparLmenl, and lie l6d.rendered conLinuous service for 32 years in aie 

responder t department. The -next question tbeTpfore is the computation of 

his pensionery benefits. It  , is the settled position Off law that when a  

depuLalloi-&L is absorbed in aie borroWing deparuiiemi,, his PaSL 

continuous service in his Parent department has to be rer—konert for the, 

Purpose  of  computation Of his total len~ffi of service and the calculations 

Of retrial benefits be made on that basis. But in the m stan- t cas4e, the 
respondents have erroneously counted- only the -of sp-' pen _Mce w1kich 
the applicant rendered 'in the respondent department and have e.xduded 
the . period of his service in the parent department prior to  his deputation- 

while CalctIlafing his retrial benefit ~q." Consequently'~ his total len gth Of 
service has been vrongly compounded 31 years 10 months 11 ~ days which 
ought to have been.38 years 6 months 5 days since he had had joined in 

the C-Ov'rnment Service iln bis parent department on 25.11,19,59 and 
retired from the respondent d eparbr nt on  31 .05.19()S.  ,e 	Such wrong 

calculation  of  his  total len,9th of service, the applicant has been paid a 
reduced aM0IIPt Of Penkonery benefit and other retrial benefit.5; and 'as 
such the same have to be refix-ed and the difference of amounts including 

arrears have to be paid.with interest to the Applicant, which the dpplicanj 

iS legitimately entitled to. 

4.15 That due to reduced payment- of pensionery benefit and other retrial 

be-nefits and dup to inordinate delaw ,  in -mah,,ng th .7 * , 	e. Payment-, to the 
applicant for .  no fault of his, the applicant las ~ b cen suffering heavy 
financial -  loss. There-fore finding po 'other alternative, the applicant is 

I approaching this Hon'ble Tribunal for protection of his legitimate rights 
and it is a fit case for the Hon'ble Tribunal to interfere wi ith and to prof tuct 
the rights and interests of the applicant directing the respondents to refix 

the pensionery amount and other retrial benefits of the applicant tadkirg 

his  Past services in his parent department, into reLk-uning and make 



H 

cco'd.-ingly --- "h - 	r and other conse pay ments a r gly vvJLU arrea 	que-ritial banefits along 
with InLerems @ . 18 % per annum on all amOU-nLs pai . d so far ana so on 

W-e.f the, date or which the applicant retired from se:rvice on 

superannuation. 

4.16 That this application is mad- bj  na fide, and for the caug-, of justice.  

5. 	Grounds for relief (s) with leggl vrovislons: 

5-1  For that, the applicant was initialIv taken on dep utation in the respondent 

ar  n L11 department and was n-.-.d,- to render his sCnices for long 32 ye, s R c 
respondent department from  where he retired on super amuation. 

FO-f LIME, ale Hoj.-~ble CAT', Guwad-t.Lj o Bendi quashed a-le opaer of 

repatriation of the applicant to his parent department and directed the ,"  
resp,ondenf-s to absorb the applicant perm.anently with immediate effe c.t ji, 
new Of his long sexvices in the respondent departm Lent. The said order of 
the Tribunal was upheld by the Hoif-ble Supreme Court and as suLh it 
affained fi -nality. 

5.3 Fo-r that, the appliclant became the permanent emnl ~ P Ov e Of the respondent 

department in all fitness of the things and accordingly he was made to 

continue 
. in the respondent department till his retirem ent on  

superannuatio~ .- 

5.4 	For that, the respondents do not have any right to delav the V ayment of 
persionerY benefits to the pplicant by more than of 5 eat s on the Plea 
utat ille applicant does noL belong to aleif deparLuletit When . 

01enlatter 
has earlier been decided b-Y this flOn'ble Trib-unal and the Apex court As 
such thiss  mordfinate del-AY in payment attracts pe-nal interest Which the 
eespondeais are liable to pay. 
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Iv 	 -otal length of servic 	p 5.6 	For that while calcula-ting the It 	c in res ect 	the 

vL  applicant, the respondents have excluded the -past services of the 

aPPlic-011-It Which he rendered in the ,  State department prior to his 

deputation fliczeby red-adng his pcnsioncry be-Lic-fit and other retiad' 
benefits wl-dch is violative of the settled position of law. As such aiis has 

to be -re-fLxed aund the applicant is en-tiffeed for eenk;Lnced reftiaA benefits "'-  
and Pcusioncry benc-fit -witah consequential arrear and intere ts th creon. 

5.7 
For that the 	dcl--Y in INYMC-11t Of pensioncry b'-.-'C.Cit and 

dylile  AIL  JO L,* le  erroneous calculat.Lons tilereoll res ulLing into less P 	LI,  a, pplicallL 
is far no fault of the applicant and are attributable to the respondents. 

5-8 	For that, the appliLdn' t n-tade lardyers to the respondents for timely 
payniept of his retrial hen I' J 	efits. and re-fixation of his n sionery benefits 

c'L%-. but With no result- Lb. 

5-9 For that, due to less payment and late payment of hiss retrial benefits the 
applictull has been suffering he' avy fininicial loss. 

5.10 For that~ the action of t1w respondents re,  ~ulting into less payment and late 

pdyment of the pensionery benefit and other retrial benefits to the 

aPP-1icant is arbitrary, makfide, m±a ir, ~fflegg, Opp osed to the directions of 

LIVC th' . Tribunal and thc!  ".Pcx C`uA and 	Of thr-'Principlics of natural 
justice. 

6. 	Details Of,re-Inedies mhaurte& 

r,-IdL I  ale applicalit 'ieclAres ilia[ lie lids exhausted all the renie&es 
available to and  there is IRO Other alternative remedy than to fd e  this  
application. 

-Mafte Ps not 	with  . otbprrnvvv+ 

T'Lle aPPlicant further declares that he had not . previously filed any 
dMicaLiOn, WAL Petition orsujL before dny Court or any L 

 other Authority 

j~,, 

-4, " r"iCUA, 
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car aw nex B  y ot' Bench of the T-,ihun-' ro gardine  the subject matter of this 
apphCaLion nor dfW such aPplicaLion, Writ FeLiLion or SUA is pejjdjAq 

be-fore any of them 

& 	Relief (s) souQht for. 

Under the facts and circumstances stated abmve, the applicant btumbly 

prays that Y 	 ff  I our 11ordships be .  pleased to admit this application, 	jr tile  _all 

records of the case and issue notice to the respondents to show cause as to 

%rhy the relief (sl sought for in flii-- applica tion shaHI nothe granted and on 

perusal of the records and 4fter 'nearing the parties on the ca I  use or causes 
---lba-t-may be ,shown, be pleased to grant the following reliefts): 

&I TIIdL aie respondeas be direcLed Lo refix die pensionery bellefiL and reLrial 

bene-fits. of the applicant t qkLng  the  p  ast qffviceq  of  L  he applic;L  _,Qt  n  the 

state- department prior to Ins dmutation into rcdoning and p~y the p 

enhanced pensionery ben~ftLs.and 011ier reLrial betiefiLs accordingly wILIj 

consequential or-rears and fLirLher interests (a-) 18 % per annum on ffie 
tirc amounts ah-r-ady paid and to be paid w.e.f the datc on Which the 

dpf~jicanLieLLredonsuperam,U'Aaoll.' ~ 

8.2 That the Hon$le,Tribunal be pleased to declare that the applicant is  
entitled to get interest @ 18% Per  ann 

I 
 um for the inordinate delay of 5 

years 4 -months -  in mandng pa.,ymentq of -- 	 refi s persio-npry  be L ard ether 
rebrial beriLfits to the applicantfor no fault orlds.  

	

a.- 	COS LS o,,.-  Lile a  

	

a 	P.Plica"joll.  

	

9.4 	Any other  relief 	to Which the applicant is  entitle  U as the Hon'ble 
Tzibunal.may deem fit and proper. 

	

9. 	InLerim Orderpoyed for. 

I'ming pendency cg the applicatim, the applicant prays  for  the foIl
lowi%for 

interim relief - - 	 11 . 

Q~ 

	
41mlmot,vlm-~(, 
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TI.-t. pendency of this aT phication'shall' no" be a bar to the respondents for 

considering of the reliefs so ugii L for herein above. 

....................................................................... 

!I. 	Palticulars of the I.P.0 
I.P.0 NTO. C-1  65IS33 
Date of issue 
lss-ued from 	R o G ,z 

w) Payable at 
c3p, P, 0  ~ 

G U rz "0, 

12. 	List of  enclosures 	As -Riven in the index. 

I 
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VERIFICATION 

rt~f jdeflt  C  f IUSH A',IVW ,  
1, Shr! ja6hada RA- njan ChakaboAy, 	JL 0 	JA 	Longa! 

.Koad, r.() & L)ist- Karimgaq, Assam-788712, applicant m the mstant 

origmal apphcation do hereby veri ~r that the stateements made im 

Pafa&rapli'L"Lc,4aiid6to'j2areLruetoirc)rkitowledgeaiida -toseniadeiii 

Paragraph 5 are true to my legal advice and I have not suppressed any 

material fact. 

And I sign this verification on this the 	day of 
JOI 

 2007. 

0 
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IN T119 SUPRP-(X CX)URT OF INWA 
CIVIL APPELLATF JURISI)ILTION .  

(;-L!LL-ArJML--~0-,,j_U 

U-0.1. and ors. 	 ..Appellants 

Va. 

J08ha" Hanjan Chakravarty 	..Respondent 

0  —0 6 R 

We heard. counael. 

In the peculiar facts and circumstances 

Of the CAB t we are not lncli-%X-d to go into the 

details of the matter. 

7)w res.porvk-nt was acnt on dej)utatlon to 

S-S.B. as early ac on 15.6.46. 11, h., b", 

continuing in the nald "Depart*ent" since then. 

The Screening Comnittee was formed only In 1976 

and It was dotc I ded on 7.3.1977 that the 

respondent should be repatriat" to the parent 

Department. The repatriation was stayed by 

court's order from 0*0 to time. Finally, the 

Central A"InIstrallve Trlbonal, Guhatl Bencl, 

by order dated 11.2.87, passed an order quashing 

the order of repatriation 	arul directed the 

appellants to absorb the 	respondent In the 

"Department" with imme(liato effect. 

p 
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The respondent has got only a Year or a 

little more to retire. In the Peculiar facts of 

this CeAe, we are of the v i ew  tha t the respondent  

should be permitted to continue in thq ~ Department 

MI hi .t.  ~~ ' I renent. The order of the 

Tribunal that the restpondent ahould be abnor -bed 

In the Department will APPIT only Insofar 

monetary 	benefits 	to 	the 	reap9ndent 	tire 

concerned. With regard to promotion, the coon of 

the respondent will 
	

be considered by the 
Promotion connittee Od only if 4s In found fit 

and. sultable by the C08witteet - he will 	be 

entitled to the benetita relating thereto. 

Subject to this modification, thn AVp"al Aha ll 

stand dismissed with no order as to costs. We 

make It clear that this decision "hall not be a- 

precedent in other cases. 

AR I R MNAN 

F;: ~: '~ K*AIR*']'**** 
J. 

M. Dolhl, 
February 5, 1997 

'-f ~ 
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+ he 2 01 h ALk9Utl 1997-- 

. 
MEMORAOUM 

Shr.L J.R ~ Ch -akraborFy, 

get P-epsidn 

-pam, tile Centfal. Govt. oy-  from Mj.s pa -fP-nt JQ-p&rfwerA- 

-.1 	 - 	-haf Shri. or-P. ir +hj.a cDnnecticn J- ,~ i. , i intimatec? f 

CKBKrab,orty 	1.,een allowtd t ,~; 	In SSj3 i~k!.L !Mj- ~ 

super(! tlnua ~ lon i,e, 31,,5,98 V.icle Or8er Nv.i7, /SSB/A2-/a3(2-) VO I 

dated J.6.7.97. lrbe-refoT.e, ~* iS tz~ 	 Penglon 

pape -rS:  to  :)j j:rc t:c) r of ;kCc,,L4 r)tc, Ceh. SeC ~E. New DLDIKL.. He h-aj 

be  i n fL 

Ma'y a-so pip-a-Se loe -advigcd to wvake b.-J.5 Bruiplicationg; on ~ y 

th-ough prope -r chanral. 

,5d./— (KAR.Ati S! NGH) 

ASSISTAUr DIRECrOR(EA), 

a3t 13-I.oCk I.Y, 

Ic C L or 

;T. 

coj~, 	tr-,  ohr ~ 7.R. cl 

-I 	D 01. (f, 



- F-P,  -1 

. 	. r - 	. 
-R -UTT~g ~,Q- ;k4 ftl 441 1-V:T 
cMuNr,T sEcrivrA~trAT 

wilfRIT 1ATAI 
(*1-ICI; OF Hik DIRECTOR Oil ACCOUNTS 

ONHYgM HNCIM-4 . 

CAIIINF.T M-.CRH-TAR1AT 
114t -WIF-9, VU-7 

FANT JILx-K No. LX. LavEL-7 

TM  TM TR 
R. K. Ihmm 

AM NFxVP-E 

,r6 	
: 

N..C,E I/A/267/2 ,;91-96 
	 lh-11-66 Ihe 

.jhc AufiQt F -Itector (!'A) 
~33:) Pt(P. 11 "tw 1-j -'11. 

	

Su b : 	j p deputzt1oll pariod of Sti. JJZ Chztkrabort ~ - . c ' 

S ir, 

I wn to ;AviE 4E a reforctica to Y %it 
74/i :-2321 eL. 	Ud-IrOL-80d tO M) !7~ 11" 1011 J "V1  
to tilla oflico. 

Tn 1EM9 cotinaCt-lon it in ntatod tl'&t L-011w * 1 0 	"n 

SSO from Asp-am Qov -t, pensionary bonetits, Of Sh. JR 	a-re to 

be fJ.rcj1Iv*oJ by fit.-i parent; daptt..*Ince tt* 1iaLi11L)# for Pencion 5 B 

1yorne by theparent deptt. 
Ttie pO:1iLi 1-X1 will howgwir be difforent'if t-w in- jwv%mwInti -r absoriaeci 

In SSS. 

Accor-dingLy, the of ftciat may not be advisied. to GubatlE h.',S PQs1 r> '(0 h 

	

pa pq 	 -n ak &Y r 13 ko ti)js orrjt., ,,- J- 111 arly dveivion rcgi;td ~ n,j hiz Patmant,  t 	b6 

tjotj 1j.,i stbted in yqur oflice U0 No. J:S t/SSe/SA/A2/66(74)/2k)55 df,. 

29.6.97 is talecil bV your : tv. 

U.sr 	nr%d n--c ,v, 3v4ry nctiLt% to I- 
:j I- I j 1 IC) 11 ,4  : 1v j.zjjo:j, 	%s:11 L Long. 

2 	,:h. JA 	 ratrarkandi., !Jsr-t. Y'zfJ-n1f.VI 1 j, 
786724. 
T. ,j t- rit acto). ( -,r- 	c)ary I <J ~tcation, KhMpOr-u- '.:AW: h-r-tir 7 ~ ' ,  

: -;PJ 170 C'fJ;:)'. 

r , ~~ XQZ 



'' 
'Ar-Oni 

The 	of Public InstrucKorv, 
Secondavy E(Sucatton Department,. 

7-  

grapt: of Ponsw on 
c h o v ra bo T,  t 	. -n! 	- v v - i row f ton Ggry hy  an 

'j;j I 	 OWN. !:4np li st Vj T5 .  "n J,  

Dir 
OvApr 961 WAW/005(70270 Mal 11 .5-0 

AuSenS - are CUM;& 	- 
XT SmAth; for Favpur!pf jrInt.Ung'penslan to Say.&R. 

n j ~ i 
. 
Wk.whoScrabarty, towchawof ON. AsSam wjO was on deputattontn' 

o.-C 	nn! retirecl Trom S ervice on ~31.5.98 d?-Ie 
anyperannuati 

?: ~ j  

0 	tnal'66"jce C 	SerYlce 

xj~ a) ircct6 r :0 $'1. 	rin r.  
o 

oaplen oC jon Owblyrnr&-,  In 
-..h. 	Cl 

spncipca 
H  L 

iLltf 
CAI CROP . 	- 

- " ~My 

R., rri 

oil. 

;.."c vcl 	(Parrowl : 0 01roMrs 7-for, 	D 
rot t K 	1)y C .)vL. 

7 

Want OP PenSIBA to ehtl chaki-AN- i!y nt on enrly Oats. In 
110 ~ 7 p ,  pSy flyo"cr Anforholics 3n rainlroW, W c 7-1  -IV NO 
bMaf na$ QQV Art jj:. 	KjAlabolly 5" rar ro l r-q ryv ~ ,j 
ea UnApr; 

LansaL ROW, Jl v/ 
Pin 	7 16 



A-2 early confirmation vill 
Qppraciatc~de 

Yours f.cathfullyo 

Ar3a Org4nizer (Ad=) 
Shillong Divir-10 . 

C~O  137 .  to & 

I)Jroctoz 	itvitsp Cabinet ZGOtt- of Ace, 
z . -E,,,t Mock NO 	IX 	Le"I 7 

10056 	rmtida.ploa "Or info 

2a Tho JO:Lnt Dop ~ity Director (zA), !3:;!3 Dto.,, 
~ ,, 	New L*Ihi' :7 Eel st 	Ock Not 	II.K.,puram v  

I 100%. for inrormation pleacm w,r.t6 t1joir 
lotter No. 	 dtd 

-tau 0 	nim6r* -IiSIJ A&U 	:Tripura* The Area 	rza 

--B 4. A=Uat4' of ficer,, !I- 

-)Ort-y 	Ow- SAO 
Po-& Dist. Karl~uzanj. 

Fin, 78871 2. 

Araia Qr,iniso 	(Adnn)o 
Shillong DivisiOrle 51111101%o 



GovMlad Of IndLit. 
Nfinwfty of Hom" AM^ 

officc of the DivWonA Orgu&",SSB ,  
l litlong MisiollS11illong-7930M. 

'Vol r  

1'o. 
The, Dircclor of Secondan.  EducatiolL 
,-warn, KAtilipara, Ginvahati-19. 

Suh:- Gt-jknt or poetislon to SH Jasudii.Ra"Jan Chokruixiorty (Retd. SAO) E%- 

Asst. Tmclier oil Deputation in SSB 

Ref.- Govemment Of AssAin. 	Department 	No. . 

AAP/PEN/15/"/22 DATE0 11.6.02 AND NO. JL4!-'/Pf:N/15/98f22 
DATED 13.12.2001 

su~ 

Picase reftr to vour letter No. cited above in connection with Gi -ont of Pcrosii)n W SH. 

	

cat; er 	Ed 	(ion J.R.Cilak-raborty .( roctirod Suti Area Organiscr, SSB) EX. AMist3nt I' 
Departmew.Gowrnmen( 01'.Assam- 

it is to -,mnlion here thal SH. J.R.0hokroboM .  Ex SAO could not too released froin SSU 

before, his rctimncrit due to the ordcr ofHoWle Suprom Coui -i Vidc order No- 155087 dAwd 05- 

02-1997.. Departmental Promotion (,:onunit -tcc also considered hi,,  pfvtmotion to the rank of Sub -

,Axca -Orpniser Ware his retirement, as per the directl0ti of 1 -forible Supreme Court. 

Ao;4;ordinj-  SIL J.R.Chokoborly continued to sent in SSB (fit Iiis sup,.-Tannuatioll as oil 

199R(AN) on attaining the ape  of 5',-1 years (ff~yciglit Years) 
Tht or&--r No- 17/SSB;.-%-1,'F3(2; VOL-TV/2057 DATED 16T"  RJLY 1997 vide M.iich Sk. 

	

r 	' 1  tin 	age J.R.Chokroborty Ex -:5A(:) SS13 was ailowed to con uc i SSR ur,  to tile 	0  t 
-4)5-1998 copv of which was also endorsed to you.( copy enclosed). 'upocran -luation I e. 31 

SH. 	Icicher. Eelicz- 1 1(ol dopartniclit ' Go""Cralo"I 01 

Axt deputation to S.SB joined In tile arjaniMion on I S'h  juiv 1966 as'Circle Organiser Jh; 

refievod. of 
. 
his duties on superannuation front 6ovcrnmont service oil the aftcnicion ox , 	izi .\ .  

199y, after attaining the age of 58 	( copy of the order enclo.w-d)- 

As per order contained in thc. MinisklrN Of Fi anoc 0-M. N'*o-l4(5) , 86-rL-VJ029 kLoed 

10-1986. the liability of (fie pemsiou including (tie gratuity , should. tie borne in ftill Oy (tie Ccii f l -a` 

,,state Government to wWch tile (tovernment a—trmrit ponivacnity belongs at tile. time of"'diremcro l  

mcivic%e 1  141. J-R-Ch- 1 	hody 	o 1rifiriTled a -, 	10if-Jil-t- 	DirectorM.: 

Govi. Of Assaill. I -etM No-AAF/C!2,1169.; 7 1 -.)atcd 24-M-1970 . S11. J.I<..k lioi,i -ollkin* 

.tssistant 1-icher wds relel-M froln ilic educational dcparinieni- (*ic)x -,-mnwu1 Of 

depmation it) SS1.1 Vidt: Dirccioi ()! Sccotidaq -  cducailim 	() f Assaill, 	k;o1cl 
- Z  -~ A' 	, . P AD-1-65, 



It is diereforc requested for mTwtgbtg payrncnt of pcnsiorwy benefits to the offi= 41 

ftlic 4ht of' atxnv. Scrvice Book along with Supmmc Cowl (Xdcr mW Pension Pallm-.4 with all 
rcicN-Ant documents and -ordm am cnA)~Kxl hertwilh fir furthcr noxman' &;Iim plea-C 

Your's fai(IJUB .N .  

(B.K.Chakralvny) 
Area Organiscq AD M.) 

Shillong Division. 

Enclo:- (Toul 66 Pages.) 
Service Book.( 11w= pagc3) 
Perision Papers. 
Copy of the Honb1c Supreme Court Ordcr No-155087 and 187580 Datod-05-02-1997. 
Copy of release order on superannuation of SH. J.R.Chok-roWrty F-x- SAO, SSB. 

CIO" to, 
1. Jqint Deputy Director ( EA-4 SSB Dic. New Delhi for infortnation please. 
2/4FL I.R. Chakraborty Ex- SAO, SSB Longai Road Karinigmj for information, 

I L'- 
4 

(B.KChak-raborty? 
Am Orpdwr(ADM) 

Shillong Dbttsiom 



r 

Uo. X.1/9-2/6D/n/ 
W1 MM 
0/0 the Dy Inapector Generia. 
SSB WIQ Muza f arpur. Kishra nhawan. 
Naar arikriaMa Hodical '  College & 

Hospital,.Mnanagar-824004(aih&rI 

Dated the 	 th Feb,03. 

To 

The Dy Director of Accounts. 
PAO Saa (MM) 
East Block no. xx. Level 6, 
R K Puram, NOW Delhi 

air, 

With  reference 
(19)407 08 dated 23.1 
relevent docments in 
who has retired from 

enclosed herewith for 
please. ~ 

to I)G SW * s Memo. go. 14/33B/A 2/2000 
.2003, the pension papers alongwith =tw 
respect of Sh J.R. Chakraborty, ex-"- o 
service wag 31.5.1998 Afternoon are 
f avour of f urther action at your end 

V1de above referred memo. No. 407-08 dated 23.1.03 has intimated that the penalon case of Sh Chakraborty ex-43AO. has already been decld*d by the Goverment aud it is 
being released shortly. 

Yours faithfully, 
Enclot (total-66 pages ) 

1  *Sgrvice Sheet-3 pages 
2.Penslon papera 	PY. Inspector General, 

Copy of the Honb 4 le 	SHO Huraffamur- 
suprame court order UO,155037 & 187580 
dated 05.02.1997. 

40:  COPY Of releame order on superannuation 
of Sh J P. Chakrelborty,ex-SAO Sao .  

copy tos -. ,  

Tho Aselstan't Dizvbator (RA 1), 555 Mr. S&z~ Jalock No. V. R K Puram. New Delhi 110066 wrt SSS HQr. 
mcuno. No.14/as0/A2/2000(19) 407=08 dtd,23,1,03, 

2,~/The Area organiser (8 ). rHQ Patna. Dihar. 
W.hvi J.R. Chakraborty. R.W. SAO. SM  "Sush 
Longal Road, 20 & DIst. Karimganjra Assa=.Pin-788712 
F.a. -as]3 allO Huxaf f arpur. 

(0 ~ 
Dy Inspector General, 



Elam , 	
Lll--~ 

Y. 

n~ 
oX 	"~O~ 

AIVIVEXUR-F-  - 
IZULE. - 4 

U"  lit ~ W11,  I 

L)r ig i I 	ji(-, .Ation NO P 

misc. P'~~tdtioll 
Cont-ript ' , ~-tjtion No.. 

L j,~)jj 

"pvd i C2 1"t S) 

i~k.spon-i(--nt( S) 
..!I G%: 

for thk~: j-tP1-)1ic ,2 r'L( 3)-  ,,_1vocat e 	
7 

0 r t 	~J ,  - t ( S) f 	Rc s ,, 

D~11 t Q1 	
O rd,r- (-)E 	Tribu;v:il 

,NOLk3S O ~ 

EM  

25.4.2003 Presents The Hon'ble W.Justice D.N. 
Chowdhury, Vice-Chairman. 

Heard Mr.B.Chakraborty, learned counse'. 
appearing for the applicant and also 

Deb Roy, ~earned Sr.C.G.S.G. 

The issue re lates to payment of re"ZI-7. 

benefits. -the applicant retired from sE: -- .-ice. .. 

on 31.5.1998. In view of the inordina t.'~ 

lay in releasing the retirel benefits, -i 
applicant has made this application 	n 
for an appropriate direction on the zc:~ !s3c,- 

dents . 

In the written statement also the res-

pondents stated that edministrative 	. d 

was taken by S,-'.B. to process the pens -~ :-i 

and oth(r retiral bbnefits admissible 
applicant. Accordingly directions wafz.. 
to Divisional -Organiser, Shillong to 
mit the pension papersi of the applicart. -'.0 

P # A.O*, '9*S*Be, M-H.A ~ for irarediate 	on 

of post retiral benefits to the 

Con'.d. 	I 



k,  

O.A.390 of 2002 
	 I 

Contd. 
25.4.2003 Mx-B.Chakr3bort - , learned counse-" 

fc -. the applicant his placed before me 
an order No.E.1/9-' 2/SD/03/l1-74;--77 d3 -ted 

10.2.2003 which re)ds is follows:- 

'With referonce to the DG SSB's 
Memo No.14/SSB/A2/2000(19)407-08 
dated 23.1.200", the pension papers 
31ong.,vith r(?Iev:nt documents in re- 
spect of Sh.J.R.Ch3kr3borty, ex--Q A0 
.vho has retired from servi ~:e we- f 
31.5.1998 Aftornoon .3re enclose ~ 

herewith for fiv)ur of further 
action at your end please. 
DG SSB vide ibove referred memc..mo, 
407-08 d3ted 21.1.03 h3s inti:-,-.- 
that the p - nsion c-3 se of Sh 
borty ex-SAO h3s ilready been 
ded by the Gov-rnment ind it is 
being released shortly. '*  

Since the authoz - itv, -)ft r?r much 
had taken up the issue 3nd passeC' 
appropriate ord -r, it woutd not ts 
appropriate to p-.3 ss any order a ll  t he 

stage. The authority has already 
taken  steps for releasing the r,- -"-"ral 

benefits t.) the 3pplJC3nt. It is 

pected that the rosp--ndrnts authr ~r1-:ty 

shall releise the retir.31 benefits 

with utmost expodition with , : ,jt 

further do I-  ly. 

SubJect to t :-  ob-lerv)ti ns m.ide 
3bove the 3ppliCjti ~ :n s t, ,nds disposed sf. 

Th t re shall, howev - r, Ie no ord -~ r as to 

costs. 	 I 

Sd/VICE CHAIRMAN 

Aj 

C--,P,7 d---- 	-0-` "~)~ ̂^,-?,~Yc:;~ elh-v~ I 

7-. 

/K,4vj,& 
r, 

 7)'\ c-f 
0"7" 

A ,  Se-Z 	
-1Z11/ 

10 



OOD A NNE-xuRf. -  /x 

PAY & ACCOUNTS * OFFICE 
SPECIAL SERVICE BUREAU (MHA) 

EAST BLOCK-IX,LEVEL - VI. 
R.K.PURAM,NEW DELHI - 110066- 

.: 
~ oj 

REGD. 

I 	
P("I'l 	it occoln - 11irl'- I Office, 

il 	k 1 1, 	Tr k 	.1 ex, I 	lo(.)I: CoIllp 

[., I i I~Jlj i 
. 	

C.;:ml  . 

	f ~ 

Iox::o, 	Ncvj 

A 	flf-w-,ion 11 ;o"Ificill. 	ix, 	or.  Sh. 	J.R. 	CHAKRABORTY 
.-I 	volli(fli 	;:kl ~ ! 

f - I 1::7.~ 

o F 	0 1 1 

Ba:T.ir: r 1 r...'risiall 

I ~,, -I 	i t! I :: 	; 	li (..I . 
	

r . .1 1 	1 If!1 . 1:7 i ol I 	v,  i~ I 	I 	hf-! 	; ~ It fill 	1:0 (.!. 	4 

	

ill the 	of 	of :  f l crws. ,1011 1 :1 ,  

7 ye-ai - s vfl I i. chever 	i. z~- C.".ar- J. i (:.!t - 	~,:f 11 	1 e I e ~ 1 I - 1. , :! 1 jp I o 	, 	., 	. 	.) ". 

Ill.- d 	k, ;0ro 	lo 	 I . I 	Ilr-r 
I - c -in;kI 	 . ...... 

Colllllle~ nc ~ !Ilw,, n 1- 0 1" 	 1-6-1998 

o f F-3 a I I N 	'3*1 A 1* FRANK ('I-  I NO I 

1 -31 itric.1 , 1 	 KIAI,--,~.T it."A I 
to 	I,J , orl 	("'cide Nc,). 	()1(,.)9.. 
PicCe'.-unt No- 	C/6216() 
D i 

not app].Jell t,,dth remarl's that 
v~ ithout Medicaj, Grol.irld hy this off ~-Cc- 

J 	o ri - Io P e n::3 i c) f') 	he MiEldEl. S 1 A I:lj 0 C 	J:) 	'1: 11  c! 

cco n 1-.I:i t i, c.,  I I: -.; 	e-  c i 	t'l 	-t 	, orl) 

Yours faithrIJI.I.y, 

ACCOI-IM'. 

1 , 	9 

^authorif~;erj Public sector Batiks- 

Con't - 2.. 



$nor 

	

()if CqA01 	(Mm"), VMW *13 , Lasl block V, N.K- 
I 	 I 	;I if if 	. 111 	1 1 	 1 it 	I I 

C'  I 	Ix . I t y 
! .j 	y 	 Id 	I vil: 1 	11 Int Ir 

	

- t I 	I l! .,1 	I 	. I 	 s 	c 	i co I I o f 	I i 

	

Ij 	I I I, 	I I!J 

I lot 'i 	 I 	 ; .A h( w Ly 	:F r 	if 1 1(. -. 1 	I -wr v!vo I. I I 

I ilt 

I 	 y 

	

k 	a lo f y 

I:;::;0IIl, 	
IvAr 



-30- 

100,  

-3 0/0306 !R 1 7 M 2 ~D 

74vi amo 31 Aft Wd .50 MA 	Tqj 147) 
(Rubt~r Siainp 'of d1i Offic~ 	Q the Pension Payment Or&r) 

'ENSION PAYMEW ORDER 
Oam'qA MA W qm) PN 9 	'2_13 c) 1SQPN 	(Pensiomes PorGon) 

I-  
i  
'n-C Date 	DebiW;1c,Io 

Govenunent. 

lk-jd of Account, 	-71 	cp"~-') 

Major Head 

Minor Head 

VoL,(Ycbarged 

V;R RR -,A w-T, 411 vft Tg) -~A 

im XWh t %TM-11 if Fiffte N;R TR '5~ 4W9/0 Wh -4; W-1 I I I 	N;R TR aq~ 
-am TPM TM 'qj TfT -4 -.4A W~ft zj~~ Up 

qF-T -.qqRl 
UN11L FURTHER NOTIC i~d 	 q  month 	leased E expiration of ~ ve 

to pa 
the 

y ShrumBr—j—&—  CA-0-~- 	
the 	

Lb:",p 
, pension as set out in Part 11 of this/ order/Family —Pension as set out in Part III of this order *. plus the arnount of dearness relief as &hnisstble from Lime to time thereon after due 

i&-titification of the pens ioncrifamily pensioncr. The Payment should cwnmenc-c from—i=k:~—~S —'Ibe incouie tax. where deductable. should be detluctc-d at source. 

v 
m 



Seal of the Pension 
Oider issuing AiAhority) 

t'za it 
Per'od 	qiTul 
FrITT 1 11 ~3 	Reasons 
M 	d 

A--  

+ (6-7)1 

2. 47i,4  

--TT 	 ru 	q-4/'  7 

'a M 	-q~- "fT TK TW 7k T.'u 11,4 m er. 
t4  7 7  2- -  

Arrears of pensi~on,'-fam4y- pension at Rs. 	_P.M.(Rupzcs-_:~~Llf-_-"~ 

rn=th) foM 	t~_u 	plus the zJn-, : s'-: b!e dcarness relid thercon may 

also be pa'd to Shri',' -Stii1.-  

ccaunti I &xs CIO I 
- 3 

'vo 

;41 ZP ;im '-'i r 	"41 -e ~r: 	 Z'. 	' ~ j 

2 

sn"I'mil/rF Vmft Z0 ,41fi lz~i tm wl Z~M 4 

PART I-PARTICULARS OF SERVICE OFTHE PENSIONERIDECEA SAD GOV- 
ERNMENTSERVANT. 

i. vrgt w4w6 -4,1 -qm 
P", C~" 1. Nam. e of the Government servent ........................... 	 ................... 

2 `TiTa-  VM ~p t~~ fA'B 4410q1  qM _4~NtFq 
"'  *,74 " 	im um zr-'i 74 -xrq 
fk--'r. TIT 

2. Post/Grade/Rank last held and the name of 
the Ministry/Depa. office from which retired 
under the Gov ernment of India. .................... 

3. '441 fifM 	~cHHH 
3. Pay scale at thie fime of retirement .................................................... 

4. 'R154 
 Date of Birh ................................. 	 . 	...... : 
 t7-.1'.TG i~~. 	17 	2,.-1 

Date of enwv irto Go-erninem s---  rvice. C: - -:1 	6-C 
............. 	 .................................... 

 Dat ~ of ending servicc 
(last d2y of the servicc) ................................................... 

 V~tails of weightage in servis ,:: allowed, if 
............... 	 ......... 	 .............. 

.S. tm 	f~rq'  -:i -0 ZA 	ZT~v .9-'l 
I 	L  

................. 	 . 	. _/ 
......................  R~ riod of ser;ice not qualifying for pension. 

I 



A 

9.  10 lr(.I~ ;T~ 3TZ& il,  ;Fft I f~t~ AT A ttFfbTqi -41 3ftml 	-,I -,'I -i  In -T, 4TR:R f(UR 1) -01 --Inl ~ I 
D:V.\VN DURINO 10MON71 I PERIOD ANDTI ioSF PECKON;- !) FOR CAI.CULATION OF 

AN11717 At , !.,  "t.rit'll I 1x 4 1:%i -  ~Z.- 

Apio 
Emolmn-n(s drawn r"JI.-H -,11 1 14, 107efami 

I-'moltmicnis reckoned for 

Zt -PQ-a 3T:q Tf,~ , QT-T -q~ -.1 'Ii fZ-61  Trr~ 
Zq .41 Wm - ",r, ZIA -F ftt 

%mu, 1;4,ml %T-m 3ift Average 

Pay 	Oflier 	items 	with Total Pay 	Oilier items mckonedl Total Remirks 
l acmil% viz. Pasonril widl dcudis 
pay. Pay TX~Pljlalion 

1 2  3 	4 7 9 

L c-  Pei 	)Lo-ej &0 

- 1c  ~oo 

0  

I 

C-P 
7 

0 0 > ri :.qj, a 	C)  r-1  -911 	r~l S I F :2 3 
— 	0 1  c It 	 CIO j 
C:, :7 	 ro 

10 2n 	 M 	9 
-g 	

I 
0 

(A 

Ei 

j 

r t)  



PART I( 

of Feasio, C 
q K 71j~i 

~p 	Iff 	14 '. M. -  
mou 	O;f ~;~~"'hiy pcns;o' ,~'  bcfLr 	c 

mu -'ati ~ A'.-..Q  772-- ........... ............................. 

.2. Class of-  Pension 	
................ 

 f-l zm'  ft~a 61-d-fd 
I ................ 	 ............. 

I Rules u~ ncicr which sanctioned cc S C P) 
 4TR 	

.............. 
.................................. 

4. Date of commencement of pc: : , ion 
 qVM 

S. Fraction/amount of pension co;i:inutcd, if 
any 

 ~I 	
.................................................. 

6 - Commuted 	value 	and 	the 	e.-te 	Of 	its 
pa ~-,ncnt. 

.......... 

 :T 	qM trIT ........... 

7 - Reduce -dmonthlyPcnsionaft(-cL) 

3 . 4M * TrIF ftt~ Wl~r 
S - D21C of commencement of rc ~ 

	

-cn or 	. 	 .................. 

9 . ~rltff (TTQ '4) NR4 rM, 	W-T ' -i: S7i7z 
qMV I 

R7 
9. Date (in words) from - 1 -ich commuted 

portion shall stand resto.ed (su l je-ci to 
pensioner beinp alive on that da!el 

1. 	4; 

1. Joint photoo.raph w i th tl~.c Spouse 

S ctian 2- 113';i
~i 

C 	PC 

2. 427 ~~p ~T Tj; z - ~ ;I  - -- ' W;rIIq ,rm, <,, - .. 
Nai,:c Of the retiring Go,t. sc .VzInt. 	

J. 	Ckl- 	4. 1,1  t'  
............................. , ........... 

f7wt 'TaT 	 ............................. 
'~C' 

3. Per-mancrit Addrass. 	P C'  I-F))* -~ ~ .. V- q -, ; " 

	

..................... 
	 . 	 .............. 

............................................ 

4. 7,-1-1 -Zt f~r,, 	fzr;:~~ 

4. Personal marks of icIcni;1"cation, 

	

C- P. 	
...... 

	

5. 4='. 	* 	q~ 

5. Silmatures or the left h3nd R'-'n : b in -,Pm,.I ; LIn 
of z pensioner (To be O',I'2 : E;!d at the t:rle 
Of ::rst pay.me -It of pensio ~-.) 

10. Whethcrthe pensioner/ Farr;! ,  Pns : :.-.,- ris 
in receipt of any other Pension. 

I ' 
F ;,-.  its 

par -,iculars and sourcc frow %%hich ' --ein, 
drawn. 

ox 	46"", .1 	. 



-7  Caution On!y the Paymcnts authorise n this SSA, are to be'honoured 

	

qF tF ~-M CbmNq 	A  /v/,j  F—x  up—E — 
It 	 TuT UKTR, ;T4" fk~'vft 

CENTRAL PENSION ACCOUNT!NG OFFICE 
GOVERNMENT OF INDIA, 

TRIKOOT-2. BHIKAJI CAMA PLACE, NEW DELHI-110066 	C C,  

	

VdO) -;itp!!t,-:!!-.-.r-w.cpao.nic.iti 	3 21  6 
ErIACXN0. 	744 1,:~ , 6 -.7459 ~ "11 Y. N - . 0 1.1-6167326 

IVR -1  N 0, r, 7 15 ; U~i. t; 7  - ~ li C ~ , 6 715' '. 0, 6 i'l 5112 
(CEN rRAL CIVIL PENSIONS) 

SPECIAL SEAL AUTHORITY 	No.: 	 Date: 

To 	'I'llt . : MANAGER 	Dy. I-Iti. 	
~ o 31. 31TO i4 7F. -,R -41 

etIATE 8~,NK OF 1ND1A 	 3TM -q RFM 7M 

P..B NO:1.MA1N BRANCH KAR1MGAt4J 	 THIS SHOULD NOT BE 

D1STT.KARIMGANJ ' 	
DETACHED FROM PPO 

JASSAM 
PIN 

3MZ* 	ft F-3 " N% if eUWTT -~. 3ryM TT ~TR Zo I ( Ni4q, I  FQ eq (. 1  ~fo  31 0  3no  if F<M TTM 
You ate requested to make payf 

. mots as per this authorisation below, (Details are given in the enclosed P.P.O.) to 
:! , 	

. 	
" b J!, 

MmE ~o 'go ano-go 
,~f~--HRI J R CHAKRABORTY 	 holder of P.P.O. No. 

3rdrzrrft VITW Paying Branch 	 ~tm -4 9)vft Calagory of Pension 
KARIMGANJ,8R,A/C:'C/6216A 	 —5uPFrANNU0T I Or ,  
-~o No 3no ~Tft '-T4 WM mfwm 
P.P.O. issuing authority 	P A 

'IF X)7r-T TZO MO Basic Pension P.M. 	e 	o, C; - .ance.-nont 

	

VTo TTTo Residual Pension P.M, A. 	Date f:.! Cun ~mencernen! of Residual Pension 

-eT W VftznT ~Vm 	
From 	 ?RT To FamiTy Pension at Enhanced Rate Rs, 4-172/- 	 oL, / 1 ,  C' 

141 F1 -(I 
Family Pension at Normal Ralta 	Rz. 297U/ - 	T1 From 	

1 0 4, 	To 

ita; 
Commuted Value lobe paid by bank NIL 

PAY & A'C~')jNT ~;-0410ER 
NOTES:- 	 4 ILI !1 11)  

The Pensioner's porlion of tho P.P.O. may plarisr; iho'hzii.dad over to ilia peosionor.illar Identification. 
to If Pension papers do not pertain to your btanch, P;-1 ,  a fodiloc:11al), 1, the cunca-nod branch. undor intimation to this olf,, 

avoid delay. 
Please see reverse for other guidelines for Banks and Pensioners. 

COPY FORWARDED TO 

(Pens'onof) 

The rAO 

40~ 

'HRI J R CHAKW)(` ~ 01,Tr` 

PO&D 

FIAO(SigEc 	L1 1-11,EOU), HOME nFFArP. , *1 
11. 1 vI 	JHOM 



ftvas- JeReChakrabortyp 
Fttdo Sub Area Organisorp= v  
"SUSHAMAN  LONGAX ROAD9 
POOA Dist-KAUMAPU -7887129ASSAM, 
nR A/C.40.636 1 , 

NO-PEW2DOV17- 	Datedt the lath &*t,9o3, 
To 

The Sre ASatte Director, 
PAO pSSB (MHA) t 
East Blodc-UtLevel-VI 
R A -  PuraANew Dd h"6 

SubS-PPO NO*253DI 03 0681 7 
-and  N*.?jZ.=/2l  3olMMN. 

Sir, 
Wilt reference to above, I have ths horAw to -state 

thatq  some discropenciag occur in the abovie PPO am the 
POnsUner's Portion In my case and these have affected the 

04 Lk 	 Of my ponalonp Gratuity etc, 
l&LQD=! 

 - 
of 

 - 
service  $,* in Paso 3 of *0 POO."Pensioner's 

portion COUS, the date of 3W QnUY Into.' GOV*. ;movie* has 
been noted &a 15-7-1966* But this date relatasonly to My 
Joining SSB I,  In  contUU&tlOn Of MY Service In the A4X&X 
state GovU# whery I JOIWA on 25,11 9 1959 (A?0* Hones t  the 
t*tsl long* Of 

' 
8*r4c0  till 31-"8; Is 38 yoars 6 months 

5  days and not 31 years 10 months 17 days *  

201112=10.1 3  MY QrJual Increment due on 1-10-97 has not 
boon given on page 4 of the PPO-Ponsionerls portion. 

34d=j.jAj= I No mention has boon made of the leave 
salary. I have got enough leave to my crodI% 10 admit the  
full quota Of leave *nca&1=onU 

44MWAUM I I submitted my option for 40% commutation 
along with  MY Pension PIPOrst ,  Submitted In Februaryt98, 
about three months before retirement. Hones t  the question of 
Medical gMundp as mentioned in your Momo K*.prgSSB)/2j30/ 
SUPIO/229"2 1, dt. 31st iulyl,2DO31 is not applicable in my 4e cases Howeverp kindly intimate as tD what I am to do now, to 
get.the benefit of oommutmtjon, 

Contd .. P/2. 

4 



In view  of the DACse  memo No eGEJ/A/26~/2D94-980, dtq  
29 ,th Septe -197t addressed W the Asst% Director (EA) SSB D= 
( copy enclosed) 1, it is Obvious that. my  prayer for permanent 

absorptlan has been granted* In that OVOUtt 2(tWO) more 
Y*ars will be added to my length Of sOrvi"t 'and will,  f8vOur-
ably modify or I-ant PaYogratlitVt leave B&Iary *to* 

I so,, thereforeq to request you In kindly 	Ve 

the above dismWencies and issue your kind Orders to the 
appropriate vathorites for correctlon# at an early date and 
obligeo 

Yomrs faithfallyp 

Eralas 5 (five) sheets* 	
(J,R*Chakr&bOrtY) 

Retd. sub-Area Orimult-8-2r.Asm 

N09PEWM03/18 
	

Dated 18th SePU 103 

Copy forwarded to $- 
The Direclar General #S*SoB#Nw Dalhip with the prayer 

to endorse me with a copy of the kind Orders ,  absortLng me in 
33Bj Shri T,N,,DdcatR*td Sub Area Organiser was pemanenMy Itio  
&beAbed V0'9.f. 3D.6.19761 at the Initial consti  n Of-  the A 
30 Jr*Executiv* Service PAdesp WWWw Identical circumstances 
under SSB Directorate order NDA/63-miac, (36)AsSaM (20 -111 

dated 18984"87 (copy exidloaed)e 

I J*R* Chakraborty) . 
Retdo Sub Area OrgaAUertSSB 

Longai Roadt Kar1mganJ 
ASSaMe 

ME 



3 

From 	J.R. Chakravarty, 
Retd. 6ub-AXea Organioer,S.S.B. 
"SUSEAMA" Loagai Road, 
-KaringanIx-788712. Arsam. 

NU. 29 N1 2003 /19 	Dated, the 22nd Oct. 20o3. 

Mo  

The Director 08n9ral, SSB. 
East B,lock-V , New Lelhi-66. 

' 1 ~1'2 :- 	My Ragd. letter No. EBB/2003/is 	dt. 18.9.03. 

S ir, 

With reference to  above,  I have the honour to state th.it  
i.n view of the j:ACS letter No.GE . I/A/26 7/2094-98,dt. 29.9.97, 

ae—xe3sed to the Asstt. Director (BA) , z3BB,DTE (Copy enciused) , iL 
-S  obvious that my prayer for Permanent absorption has been granted. 

T"he kind order regarding absorption is the most im -.)ortrtnt doc ,-urv)nI. 

:~'agula--ing my whole Service career. I am, therefore, to I--0que 3 t you 

to kindly endorse me vith a copy of the order, in case my long 

Ctanding Prayer for absorption has been acceded to. 

?urther, I beg to state that I have not yet received my 
~~ -~'atuity, as mentioned in PAU,SSB letter No.PN(Sl SB)/213o/SUPN/22 9- 8 

92, dt.  31.7.0. Again no mention has been made Of my LEAVE SALARY. 

I am, therefore, to request you to kindly issue Your kind. 
order regaxdfmy Permanent absorption to SSB and also pass your kind 
~rda,a, releasing my gratuity, leave salary and other monetary 

benefits and oblige. 

Yours faithfully, 

J. R. Chakrab~.)rty 
E6td. Bub-ArOa U-, ganiser,SSB. 

No. ~EN/2003/20 	Djjted, the 22nd 00t.03. 
Copy forwarded to :- 

L"I3 or. AsBtt. Director ?  PA0 ,SSB(MHA), New Delhi-66 in continu-
ation of my representation No.ER-ff/?0o3#/17,  do-ted 113th 6ept.03; 

ith a copy of D. 0. 86B 8$'~ill=g l  0  NO.B .1 /92/SD / 6 912-17, oSethax ' w- 
dt. 25-6 -98; to show my option for 4o% Commutation, Submitted P.long 
~-Y l-th the Pension Papers,  before retirement. An early action is 
a olicite-id. 

( J.R. Chpkxaborty 
Retd. Sub-Area Urganiror,SSB. 

I 



~rh :- J.1j. ChakravarLy 

Retd. sub-Area Organiser, S.S.B. 

"SUSHRIA" LLVGAI HOAT). 

PU./Di ~;L. Karimgctij - '700712. 	 5. 
Assam. 

N U.  PEN/0 14/4 ~-42. 	Dated the 43rd. Dec/2004. 

110 	The pArector Gm-ernl, S.s.B. 

11'ast Block - V. 

ii.k_ Puram, Ne%-Delhi - 66. 

iier 	my repre 

No. "PIN /03/5 	d t. 29. 3. 0 3 

N 0. PEN /03/7 	d t- 26 . 5. 0 3 

NO. PEN /03/6-9 d t. 24. 6. 0  3- 

No. PEN 103110- 1 1. d t. 12.7.03 

N 0. PEN / 0 3/1 4 . 	d t. 26. 6. 03 

No.  PEN /03/15-16 dt.10. 8 -03 

N 0. PEN / 0 3/17- 1 8  d t. 18.9-03 

N 0. PEN /0 5/19- 20. d t. 22-10-03 

N 0. PQ4  /04/23-24 dt. 10.2.o4. 

1O)No. PEN /04/25 	d t. 12.3,o 4  

11 ) N 0 . PEN / 04/ 20 V d t. 1 . L4 . 04 

N 0. P% /04/29-30 d t. 2.6.04 

N 0. PEN /04/31 - 33 d t. 2.7. 04 

N 0. PEN /04/34-36  d t. 9.7.04 

NO. PEN/04/3B 	(I t. 1 2. U. 04 

-6) No.  PEN/04/39-46 d t. X. 8. 04  

sentations - 

address tA 
DIG M ZP. 

DG. SSB. 

nC- SSB- 

D G S SB. 

DIG. M ZP, 

Jt-D-De SSB-HQ 

Sr. A. D. PAO. 

DG. SSB-

DG. SSB- 

DI G MZP, 

AO. Ararl a 

DG. S3B. 

DG. SSB- 

AO. ARA. 

AO 	ARA. 

DG. SSB. 

COPY  to 
Speed I)o:; t. 

PAO-SSB. 

PAO-SSB* 

Speed pont. 

AO staff PZP. 

DG. SSB-

PAO SSB-

PAO S3B- 

PAO 33B-

PAO 	SSB- 

PAO, 	AO ARA. 

AD SSD 14,5r.A.D. PA0. 

PAO 	SSB- 

si r, 
I have the honour to state that my pension case was decided by the 

Government in the ir, -nth Of j;i(', LIarY q  2003  as intimated in Direct-

rate General letter NO. 1 4/SSB/A2,/2000 (19)407-08 dt. 23.1-03. 1  
received my pension in the month of October, 03,  with some di ~;cre-

penc.ies in the calculation thereof .~as pointed out in my representa-

tion No. 17-18 dated 18-9-03-  The discrepencies have not yet be(r .  

corrected, n0r Ivivo the othor pensionary b--nefits, been relc.)aed 

' despite such a Jarge nuiiber of representations (undev 	UVC -L 

lnst one yenr ivid a half. 

con td. - . 2. 



Co 
minutation etc. are 

'lliat 6il', Illy 
61-aLulty, Leave salaly, 	

beml fUl' 

stj 	awaited although all tile relevant papers 
llavEl 

I knocked at various 1jead desired. 
nished fVOM my 131d, as 	t  is  mos t un fortunate 

Quarters, as di rected i- but to no avail- I 
that a 90vt- servant retired,long back; has been 'olaiting 

indifini tlY for pensionary benefits- - 

That Sir, 	
yet do not know my status in the Departmentp 

retired from. 	
have not been intimated whether 

I have beEn 

the central government as a deputation -

receiving Pension  fr'Om 	(after 32 years of service 
is j ( W  outsider) from AsSiAm Govt- 	sion  on my retire- 

in SSB). 1~1 that case I could be given Pen  
.-y- resulting In irRd 

ment End six year~-long unspeakable mYsel 

mental Wd matOi4ial loss 
could be 

irrepairable physical, 	 eel, the then Directoir SSB; Jn 
averted. Respected Shri R.P. Kur t. 

- 427 dt. 31-1-2000 ( pa go- 

hi s  orderNo. 4/SSB/A?/66 
(74) p 

Se CJV - in thei* 
The Director Of Accounts, Cabinet 

3 W 	 t .  _9 . 9.c)9; The Divisi onal  

memo. NO.CJ,--I /A/267/ 
2o94-98, d 

Ur 	O V 1, 1 1 . o l l, In Lheil' lotLerNO. E.119-2
~ '?Dl 

9 	 2002; contended that grant Of  Pen 
sion 

2251-52 dated 5 th J ulY 	
Hence conversely it is 

presupposes permarlent ab-,orptiOrl- 	f ollo -vied 
presumed Uiat the Government decision on my pension 

order an pennonEnt absorptiOng althilugh the formal order has 

not yet been reciBived. 1 ~-!nce, I am  to request YOU to kindly 

vis-a- V'Ls '  the SSB Deptt. at an early 
intimate my position, 

.date. 
'1hat SLr, HOn'.ble central Administ rative Tribunal 

Guwahn ti 13ench, in tileir order dated, 25.
14. 2003 (CO'PY 

spondEnt authoritv shall 
enclosed) expected thAt 	 4- 

with utmost exp4tditiOn_wi.-_1-'c10u_" 
e retiral benefits ~_~ to 

~vfu~rther ~dela~y ll . But the expectitiOn is belied due 

such inordinate delqY. 

1
hat Sir, mY thirtytwO year long flq

wless service 

career in the department was 
without a single adverse remark 

in my ACRS; and wiS3 jjl a lj~,ed by coinmvndatiOnsp honOurarium, 

MedalS fo l ,  jAi3LAnt;U.L:1 1 lCd P'-~ "fo l lllFllCe;  IVI 
d also arduOu:3 Jobs ~) 

con td ... 3- 



Performed at life risk during the fateful year of 1971 

(BEngladesh liberation War ). All tile Superior officers, 

I served under~ alway talled highly Of my performance. A 

letter from shri 11.1). IbOngchit the then Area orgoiser 

to the Divisional orgaiiiser, a lillong Division (copy enclosed) 

may be an indicator in thYs respect. 

ju t 7 	 -Igged ,ir, Jnspite of all these, I have bccn dL't 

to tile Court, time an(i. ,ignin; duritig the last twentYfive 

years. And yet I do not know the reason #  behind such a life- 

long deprivation. 

I am, thereforep-to request yOu tO kindly issue such 

necessary orders #  as might be required to release all my dues 

at en early date end oblige. 

Yours faithfullyp 

(J.R. ChakravarLy j 

En clo : 2 ( two) 
	Retd. Sub Area OrganiserSSB. 

(as dtated above). 

Copy forwarded to :- 

'1110 6 1'. AsStt- 1j.1rector Of AcVOUnts, PAO, 3313 - 

N ew Delhi - 661 

P' 

Ad sjx/' ~'  t/  
(j.pt. chakravarty ) 

Retd. Sub Area Organisers, 55Bo 

16~ -  

E 



A-4 . FROMs J.R. CHAKROWTY. 	 No. PEN/n5-06 14T 
Retd. sub-Area Organiser, SSB. 
Longai Road. !,'ari;irjan 1;. 788712. Assam. 	

Dtd.the ~11~_Sept/05. 

Too i
-he oiractor Generals 
East Block--\' -. 
R.K. Puram.New Uelhi-66. 

SUB:- Status -in the De2artm6nt. 

Sir, 
I have the honour to state that I submitted a large Number of 

representation over the years. on the above subject. but nothing is 
heard in replY. Presunably becausc those did not reach your kind hand 
and lost &n some interim stage. This possibility prompts me to write 
in your name cover, with the prayer for your propitious orders. at 
your earliest. 

That SJX. I served in ~~FB for long 32 years and retired in may/1 
1998 0  1 received pfinsion in Oct/? oo:; presumably because. the `-jek3tt. 
took time to decide on tref -status. I was rep<--jatedly told that as long 
as I was considered a deputationist, I would not get pension from the 
central Govt. and that grant of pension presupposed permanent absorpt-
-ion. In this connection, the under mentioned correspondence among 
many others. may kindly be referred to :- 

Order issued L-y Respected Sri R.P. Kurrel, the then Director. 
SSB, fjo.4/~332JA2,%6 1,7. ~ ) Pt-42 -7. T: -, trl. 33-01-21C1, 1, Pagn-1 (d) 

The OACS , fleiw No. GEI/A/167/2094-98 Dtd. 29-09-1991. 
The U)ivisional Organiser, Shillong LAvision, Memo.No.E.I.9-?/:SDJ 
2251-52 Dtd. 05-07-2002. 

That Lir. it is obvious that the orier regarding the release of 
my pension fallowed a favourable decision on my permanent absorption 
in the Deptt.In case it was possible to grant the pensionsconsidering 
me a deputationist (an out-sider),I could be g ~.ven pendion immediately 
on my retireri -ient in 1998 and thus'irrepaira,ble physical, mental and 
mit:6rial loss could be averted. 

That Sir, ~'- have already incurred huge expendituza, towards' 
postal registration and exhorbitant typing cost. on fruitless corres-
-nond4ance.which a retircAperson can hardly affori. I therefore. solicit 
your favour of a kind expeditious repiy on the,subject. 

I ain tnerefore. to request you to kindly intimatia me tho status_, 
I held in the i~ cpurtment(,r, .~- .B). In caste my prayer for absorption,was 
favourably considerpd. kindly isvue me .with a copy of the Order . as 
was done in case ~ :)f 5ri T..N. Eeka( Copy enclosed) under identical 
circumstances. 

For this act ~)f your great kindness, I shall ever remain 

grar.eful. 

Enclo ,  i- 	I (ore) 
YrAirs faithfully. 

,X,  41,1 ,?  1  a S- 
J.R. CHAKROBARTY.) 

Retd. Sub- Area Oraaniser. SSB. 
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No.114/.SS* B/A2/2001(19) 
ooverrunent of Tndia 
minintry of TFTM10 Aff-;%irs 
Directorate General SSS 
East Block-V, R.K.Puram 
New Delhi -11 0 OU 6 . 

Pa t ed e 'the 	February, 20040 '  

Shri J.R.Chakraborty,, 
Retd.Sub Area Organiser,.13SB 
'STJ!:-,TLNMA' Longai Rondo 
PO/Distf:Karimganj-788712 
AS5AM. 

.'3L11-)JQCtZ 	Rc ri rojile- n t  -  L----  nE):Ei t n. 

Kindly 
' 
refer to your ,  letter No.PFN/2 003 -04/2.3 -  

datnd 10.2.2004--on the subject citcd above* 

2. 	in-this connection, it is to inform that 
you were allowed to continue till .  your suporannuation for 
tho pen.-dom-iry bcnefit. :  At this staqe, iiot nossiblo to. 
con ~,idor f6r.13,rmanont absorptIon in the SSB. In ord(-!r 
to raloase ~.hc-  gr.jduity, leave salary arKI CG'Fls, Dir, 
(3s.11 !3! -1 ,) Muzziff rpur 1 -mr, -Ar- .-i(ly b-ci -i c1ir--(--tc!d tn cl;d.rn 

'Chr! I'lLorit ro ~ 'Jtirin ne th( ~ 	 1.1; 1-1 h:~ 

1. ,nmedl,iLoly on.recnij?L roply frcin r3llo 

vou are.reauested to corresix -.1nd with 
D , ~ puty In,,3[)r?ct,)r Conoral .,-V313 s!(q r-1uAarfar1')L1Y.-  to 
the caoc as Ex-r your conveniencc. 

Y#  

w'~6 C t 	A -fT 

a 



V)  
( , -)v-rmv- nt r-If Tn,11,1 

L- .q 

Dr~ L I Ii- I I nOQU. 

Da tr! (1, th-~ 	j *,~ j/,,Novrmb-r, 2005. 

11 D. -I  0  Q  ti  1, 1  D  UM 

Pl(-Iar~~,  rot-r t -) your l(ILLer NO.P"N/oS-06/4 ,  
dated 15/9/2005 -,nd flo.PFN/05-06/49 dI.t(,-(] 15/9/2005 
regarding absorption in -3 ~,B and SP~Cill Duty Allowance. 

You we re not found f it for p - rmanont 
absorption in ~;SB and was ,Uo ,~~?d to c -)ntinue in 
till rettrement on thr~ dirertion of supreme Court. 
'~'SB have connid,: , rod all dirycti.on pans-d by lion'ble 
Supreme Court and all finincial benefits have b-en 
given as adminsale. r)LIr'sti.on of abs -)r-ption in s ,3 13 
does not arise. - 

/ks r-egardo of ~,DA, t1iQ ~,3,vne is not 
admissible because you were deputittonist from 
North Easter Region and nev ,-~ r posted out of riorth 
East Region. The Special Duty ~,jpce  qhtl-1 be 
admissble to C cmployees having 
All -I-n*3-,a--T-r-,jnsfr , r Liability on 	-3-ti ng -t:6 -1ro-r-fil PO 

~k iin fro-fn dut.,~JTI"t-hc Eas ern reg, _.  
regioii.,  

(SUBHA ~11 KUMAR)1 1  
^S ,3TSTAt,IT"f)lRi :.'CTOR(rA-TI 

in* 

shri J.R.Chdkcraborty. 
Retd.SAO S5B 

Longai Road. Kariinganj-768712 
ASSAM. 

4 


